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ot Ay fowd © oo wdaw, TR

sfaferar 1 faoge gor 1@ 1 #&
AT fadr stz o H<EAT WTE §

SHRI Y. B. CHAVAN : I introduce}
the Bill.

SHRI NATH PAI: I had written to
you pointing out four main objections, out
of which you were pleased to deal with one.
The remaining three objections which I
submitted to you were also very valid
objections...

MR. SPEAKER : I am sorry I forgot
to tell him, Let me tell him the position.

Yes, he wrote to me also about the
objections he had raised. They are
all really very interesting. I do not want
to go into the legal aspects. The House
will have to discuss thme wery carefully.
There is nothing for the Speaker to give a
ruling on. Shri Madhu Limaye Had
olso raised some points. On all these, the
-House has to take a decision.

SHRI NATH PAI: I submit to
your  decision. Let  the House
decide. Because these are important
points as you yoursell have been kind
enough to suggest, I have suggested ina
-motion that the Attorney-General be asked
to come here and address the House on the
legal aspects.

Mr. SPEAKER : No, no. Let us see
during the discusssion.

SHRI NATP PAI: 1 do not want to
enter into the merits, You directed the
Home Minister yesterday to mak necessary
correction. We had the President’s
signature already. He should have given
the letter to you immediately and it ought
to have been circulated. Was there any
difficulty encountered in this matter ?
Normally there should not have been any
difficulty in this. Obviously, there was som:
reluctance and resistance.
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CONSTITUTION (AMENDMENT)
BILL—contd.

MR. SPEAKER : Regarding  Shrd
Nath Pai's Bill, I have to say somethinge=
not on the merits of the Bill, Even if it is
moved for discussion today, it is proposed
that it be taken over to the next session. We
will perhaps have a better atmosphere and
will have more time to discuss it later. I am
told it is already agreed, tentatively that
it be taken over to the next session. If the
House agrees, it can be done.

SHRI M.R. MASANI:;
We want to know what  are
the reasons for this proposal for a
sudden adjournment. We have discussed it
for hours and time has also been allotted
for it now.

(Rajkot)

st g foad (W02) : arsaer wEkw,
Thawwd g9 adl a1 wr g—adft
oET AEF ¥ fao "y Ig a1t § au
AT ISA KT AT AT AE 2N
oot ATAYT HT AT AT @I E—EEH
foq 9g® qrvc qraFAe WA #¥ e
gFar g ?

MR. SPEAKER : We did not discuss it

yesterday or the day before. Shri
Raghuramaiah.

it wq fowd : wogw WA, TR W
g Agfa g1 gg #¥ &9 # smaw
M rm il @ w@N
o 51 NS Afawr @) &1 AT w7
Hter &, Araar w1 g F Aferg |

MR. SPEAKER 1 The Speaker has
called him.
THE MINISTER OF PARLIA-

MENTARY AFFAIRS AND SHIPPING
AND TARSPORT (SHRI RAGHU
RAMAITAH) : Shri Nath Pal’s motion is
very important. Various aspects of it have
to be considered.

"We thought that four ‘hours might not
be enough. o '

{latroduced with the recommendation of the President.
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SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Why did he do it in the Business
Advisory Committes then 7

SHRI RAGHU RAMAIAH : Further
thought has to be given for reference to a
Joint Committee, a fresh Joint Committee.
For these various reasons, I requested the
Speaker and I had also spoken to some of
the Leaders of the Opposition ; some of
them have agreed... '

‘ot wy fond . S-a¥ Aar, Aw
TAEY ? 7 avg ¥ A8 W

SHRI RAGHU RAMAIAH: I said

oht e v (q) : 39 T T@=
WIT AATAT W @ @, w0 A ALY T g

L4

SHRI RAGHU RAMAIAH : Let me
conclude, '

MR. SPEAKER : I will call Shri Rabi
Ray, Shri Madhu Limaye and Shri Masani,
one by one.

SHRI NATH PAI (Rajapur) : There s
a basic thing. We are talking in the air.
The House is not seized of this matter. I
bave not moved my motion. Till I move
my motlon that the debate be resumed now,
because my earlier motion wus for adjourne
ment sine die, we cannot take note of it,

I move the following :

“That the debate on the motion *That
the Bill-further to amend the Consti-
tution of India, as reported by Joint
Committee, be taken into considera-
tlon’, which was adjourned on the
21st Pebruary 1969, be resumed now™.

MR. SPEAKER: Without allow-
you to move your motion,
ffitis to be postponed I thought we need
not take the time of the House and that
we could skip over.

SHRI RAGHU RAMAIAH : May I in
the clrcumstances which I have outlined,
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seck your permission to move a formal

motion :

“That the discussion on the motion
moved by Shri Nath Pai, ‘That the
debate on the motion ‘That the Bill
further to amend the Constitution of
India, as raported by Joint Committee,
be taken into consideration® which
was adjourned on the 21st February,
1969, be resumed now.’ be adjourned
to the next session.™

SHRI RANGA : (Srikakulam) The
Minister of Parliamentary Affairs was good
enough to mention this matter and we told
that we understood that a recommittal
motion was going to be made here. There
are two motions. One is that the discussion
should be suspended. The other point is that
he should be given freedom to move his
earlier motion which has already given notice
of. They expect us to agree to serve on
the re-<committed joint Committee and all
of us agreed and we understood that the
two motions were going to be placed on
the Table of the House and moved here.
They have already given notice of it. I do
not know what wonderful surprise the
Government have got up their sleeves. The
hon. Minister was not good emough to.
tell us that they have in their mind. Have
they glven serious consideration to this
parilcular matter 7 Are they still of the
same opinion which they held earlier that
this Bill, as it has emerged from the Joint
Committee, should agaln be committed to
a new Joint Committee. They mooted
this idea and we have given our names,
Or do they want to give fresh consideration
to everything and therefore they want to
postpone it ? What is the significance of
this post-ponement 7 I want 1o kaow. Are
we to understand that this Government
would like to contihue their earlier
commitment for the support of this—
according to us infamous Bill 7 Or, the
Government do not want to do anything at
all or give any kind of assurance to
anybody but simply want us to agree to
a mere postponement of it ? If it Is an
unconditional  postponment while the
Government retains to itself  complete
freedom of action in regard to their earller
statement they have made through the
Law Minister that they were going to
support this Bill and if they were going to
give up that commitment we may not have
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[Shri Ranga]

much objection. If, on the other hand, they
stand committed to the earlier commitment
to support this Bill and are not prepared
to agree to the gentleman's agreement with
all of us that this Bill was going to be
recommitted t0 a Joint Committee, we
would have no other option but to
oppose this.

I should also like to draw the attention
of the House to this relevant matter, On
an carlier occasion, we said on behalf of
our party that we would not co-operate
and be on the Joint Committee, the Law
Minister was particular that we should join
and he made a spcial appeal. We did
pot have sufficient faith in the Government
and were totally opposed to this Bill, On
the other hand this time we were prepared
and co-operate with them as well as the
other parties so that we might be able to
give proper consideration to the whole Bill,
We thought that this would be appreciated
by all the other parties including Mr.
Nath Pai's party and more so by the
Government, Inspite of all that we now
find ourselves in a sort of ‘no man's land”
where the Government does not seem to
koow its own mind goes on changing its
position from one to another, There seems
to be some kind of dogrolling, some kind
of agreement not with all of us but only
with the party which was specially and
directly concerned with this Bill and the
Government. I consider this to be a very
indecont way of dealing with the House,
dealing with the parties one by omne, and
I do pot think the Government is playing
fair with us.

Therefore, we have no other option
but to oppose this particular motion.

ot Aq famd (F97) : aewer adew,
9y 0gS I ag Il IoTEr ot 6 e
T qIHMEAT ATqNE g qATAT  qE_
@I avaE I A A aw
A awh ) SRamA AT
N fem Araw ¥ ag At s
wrgaT g fF g9 1 A A SN ewn &
s v § 98 faoge wiga A faal
% farda & w7 eafim s wTER §
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WREIFTY Qg ARWE | WA
I Fur fr faw, o w=f wafrg &
T wam At for fam g &
gt

SHRI RAGHU RAMAIAH : I said
¢*Motion,” It is a debate on the motion,

o g fomt ;. a7 ¥ et war e
fast qe ==t 7 80

MR. SPEAKER : It is a debate on the
motion of Shri Math Pai. Do not discuss
the parties.

ANagfory: Hag s s

sgar g e oegR @, dlF ax @ far
7% & A ¥ o arde fafma ¥ wf o),
famr gw & gong wfmw fFy, &= gast
T g sw ¥ sfaaa fear g &
i 9w fagw vzarsgdl FAET I ARG
¥ ag 7 arom ffag A el I
92 a% T9 9% fa=9r & #Y Q| &g
@ AT qg T FT GEATT F AT @ € |
79 S F1 9g Arfew 70 9 1 an 5w
weare At fadas a7 7=t 4@ g &
ot gt fadaw § 993 fo S dmd
& TG A N W wae ¥ f et
ot arg arf & faw v @nit 1 &Y & sAar
e g FTomsaEs @ aw
sifseg sar & 7 ag drar qxrs & qon
aTEA § W1 FAG F dqdly 7 §7 qa@-
T e T § e nar § ¢ wifs oifes
arga & Mg §, % wifew W & e
wgrea, avad # srafea o ar Aed =
F gAY oF W frar a1 #K S T w
faw ®1 fagra w1 f{dw @ aren TX0
wTTg wTaw fagr qr 1 Wi W axer
g st @ &1 T s
@At § 1w 19 "wieT dgE St @
T gy A aifew agE wF T@m
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¥z oY | A 9@ 93 79 & A0 v dqt e
aifew wga agt 5@ @97 AIgE |

SHRI NATH PAI : Mr. Patil said he
might leave th: Congress if this Bill is
passed.

ot v fowd ;a7 w9 ag wEd §
feafea fraga gl Wg? Fafes
| gTET ® T35 A5 FC Qg ¥ IS
s A ¥ wa Al 7 2 o
T4 g 7 W g § aY W 4w |
#3ifF ag 71 7w 93 W@ § A R
¥ 7 o @ &) OE A wa Sifea
Hfa ox 73 *= gw g @ & qiw F@0
gfsame g st fFgard Afa d
qfcadT ATaT & | AT &€ NG, TH TTHL
) us fmz Wt @R &7 afawe GG @
aore woet Aifgw Afg # g fae s
g 9% qfEda s g § @ =
froat o fagra & a d #aad
PRGN | WAGF IR AT
i & AT T FL, WA G gH w0 )

SHR.I SURENDRANATH DWIVEDY :
(Kendrapara) : The motion is to adjourn
the motion which Nath Pal has moved in
this House, | am really surprised at the

statement that Mr. Ranga made, and there.

was some shouting behind him that there was
a conspiracy. If there was any conspiracy,
the conspiracy was with the Swatantra party
and some others without consulting us to
again refer this Bill to the Joint Committee
which has never happened in this House.
The Bill has been debated for months and
comsidered in the Joint Committee, and the
Joint Committee had given almost a una-
pimous report and we wore anxious that it
should be debated and passed in this House.
Now, I do not kmow why and what transe
pired between the Goveroment and the
Swatantra party : it is a new alliance. There-
fore, they were proposing that it should be
again recommitted to another select com-
mittee. It is a well-known convention that
persons who oppose the Bill in the principle
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will never be nominated to the Select Com-
mittee. But we find a proposal in which
we find names of persons who were opposed
in principle to the Bill. It scems all this has

* been done because further discussion op this

matter is necessary. If the Sclect Committee
proposal had been adopted, the Select Com-
mittee would have gone in detail into the
same Bull that is before the House. Now
the proposal of the Government is that 4
hours will not be engough. They say, if
it is postponed to the next session, we will
apply our mind more fully to it and we can
discuss it threadbare. For that purpose
if it is postponed, we have no objection,
Let the discussion be postponed. We have
other important business like the Succession
Bill, Abolition of the West Bengal Legisla-
tive Council Bill, etc.  All these must be
plassed in this session. Therefore, I support
this motion for adjournment unconditionally.
Mr. Ranga asked whether our support is
conditional. Our support is unconditional.

st vax @ T (et w=w) :
w96 WgRY, #AT ALY A YswidE
F A A ow § @ Q¢ 5 ag gz 9n-
W EFdRTTaT @ F Ay an g
atx gud fou sl afew awg =rfgm)
afer & st wiiew & qgan § fF o= & faw
g fawdw Rearewd SR A Mfer
gidr 39 gvy WIIR W F foy
9% gwwd ¥ al 9 48 5 ¥ Flq 4t
it qdrel ar wf faad 5 ag 7g e
stfeaR @ sraaa s § ?

& a@ ¥ afus Yag faw 9o @
g 3fer @ s FAA R adi g
frgm faw & sfo s & 7ar W=ge
g1 & qEf § wwe § fedflaw & wwfe
TF T ATH IR § A G @ A
g R\ T wigA T g fe ol
Ed ¥ W F AR A TIF A% T
gag ag® T § WK WA g7 FiwG
aret fefafen FTa1 S@Rdr & 1 sor U
B g T ARy WIAF @
a ¥ 99 1wl = ffulen 5@



183 Const. (Amdt.) Bill

FEIT ¢ At gafe gw € ol YEAd
TR § afFT rw oA ¥ w ferx
T @0 N T IR ILHAT 4 CF T
T[T R | IX I AT IO Y AT IN
¥ fvmr wifgg

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) : The motion for adjourn-
ment which has been moved is the only thing
that can come before the House, because
recommittal to a Joint Committe: would be
a surprising depature from all the previous
precedents.  This Bill has far-reaching im-
plications so far as the functioning of the
parliamentary system vis-a-vis the judic:al
system in this country is concerned, It is
only proper that this House should be given
enough opportunity to discuss threadbare
the report of the Joint Committee. It was
said that the report of the Jolnt Committee
was unanimous; I have read it and find
that even some eminent jurists are differing
sharply on certain points. Therefore, the
Joint Committee report should be discussed
threadbare by this House and I'and I plead
with the hon. members opposite to accept
the meotion for adjournment unanimosly.
Our Constitution was framed by a Constitu-
ent Assembly which was properly constituted,
Whenever any amendment is to be made,
this House should get enough opportunity
to discuss the pros and cons. The diffi-
culty that may arise by passing such an am-
ending Bill at this juncture when the parlia-
mentary system is facing a crisis should also
be considered. I sirongly support the motion
for adjournment.

SHRI H.N. MUKERIJEE (Calcutta
Morth East) Shri Nath Pai’s Bill has already
had a wvery eventful history and it is
distressing that certain things happened, but
perhaps we have to reconcile ourselves to
the conditions to which we are reduced by
the government of the day. I should have
thought that when this Bill which had gone
to a Select Committee which, after a long
cogitation and after taking the eviderce of
a shining array of leading counsels from all
parts of the country had produced a report,
when that Bill is before us, we should have
passed it. But what happened was that
government, at least a very important
member of the government party, came
forward with a motion for re-committal of

MAY 14, 1969

Const. (Amdt.) Bill 184

the matter to a Select Committee. As my
hon, friend, Shri Dwivedy, has already out,
it flew in the face of all parliamentary
propricties and I wonder how a former
Speaker of State Legislature sponsored that
motion. Possibly, he did not know that
many of those peple whose names he had
included in the Select Committee to which
he was recommitting this matter had stri-
dently, and‘sometimes in the most spectac-
ular fashion, opposed this Bill in all parts
of the country and made "all kinds of
statements in regard to it. I am sorry, I
should have come earlier, when the discus-
sion had started, But if the understanding
is that the motion for re-committal is not
there, we are mercly adjourning the discus-
slon, thenit is in order. My feeling Is
that the motion for re-committal is compl-
etely out of order. That you, Sir, and the
rules will take care of. In view of the
predicament in  which we are at the
moment, I would not object to the adjour-
nment of the discussion on the Report of
the Joint Committee to the next session, but
in regard to the re-committal motion we have
our objection which we  will express at the
proper time.

SHRI P RAMAMURTI : (Madurai)
I do not want to go into the question of the
way in which the government have tackled
this problem. Others have dealt with it.
I want an assurance from the government
that when it is discussed at the next session
the government party shouid take up the
responsibility of secing that none of their
members come forward with a motion for
the re~committal of the Bill to the Select
Committee.

SHRI HUMAYUN KABIR : (Basirhat)
Mr. Speaker, Sir, I want to make only two
observations, I agree with Shri Surendra-
nath Dwivedy that the motion moved by the
Minister of Parliamentary Affairs should be
accepted, Where there is such sharp differ-
ence of opinion in the House within the
Select Commitiee itself, there is no reason
why the matter should not be reconsidered
and I would congratulate the government
that at least for once they have seen the
wisdom of reconsidering the issue.

One other point and I have finished. My
hon. friend, Shri Mukerjee, just - now said
that the proposal for re-committal is some-
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how unconstitutional. I am astonlshed to
hear this because there are many precedents
where Bills have been sent back to a Select
Commitiee a second time. His other
objection that there are members in the
Select Committee who do not accept the
Bill in rofo is also not entiraly wvalid,
because there are parliamentary precedents
that so long as you keep the long title and
the short title and make changes in the
other clauses, it is in order. Therefore,
those who have come into the Select
Committes have come with the full know-
ledge that according to parliamentary con-
ventions they must accept the short title and
the long title but thy can change everything
else,

st &o o wgas (fA@rage) : geam
Agia, & 9y fAAgA wem fegw
gSg & AP ow t@r faw g fe
Fdae w2 & wrfg wm § AR I oo
T § fou ag qEQ dSw wRd #
Yo & gowar gfsmg AN &Y
&9 gmd queu & feers § 1 a=aEr
T a9 T@ faw Y gaX da & fog
geadt s At afgc g W
F o Iad fAw G@FaT§ HI g
AT I &1 feewy &7 g% § T@loQ
T S ) gH qYT F qa7 Wwige |

SHRI S. M. BANERJEE (Kanpur) :
Sir, I rise on a point of order. There are
two motions before the House. One is by
Shri Nath Pai which reads.

“That the Bill further to amend the
Constitution of India, as reported by
Joint Committee, be taken into
consideration.”

That #s the original motion mentloned
in the Order Paper. Now another motion
has been moved that the discussion on this
Bill be adjourned. My contention is that
the motion which has been moved by the
Minister of parliamentary Affairs is negative
in character. May I read the relevant rule,
rule 344, which deals with amendments,
because this is an amendment to the original
motion ?
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““An amendment shall be relevant to,
and with in the scope of, the motion
to which it is proposed,” '

13 hrs.
An amendment shall not be moved
which has a negative effect. This is of

a negative character, So, I want to move
a motion under Rule 340. Rule 340 says :

““At any time after a motion has been
made, a member may move that the
debate on the motion be adjourned.”

You have always disallowed it because
you have got discretion under Rule 341(1)
which says :

“If the Specker is of opinion that a
motion for the adjournment of a
debate is an abuse of the rules of the
House, he may either forthwith put
the question thereon or decline to pro-
pose the question,”

I want to move the motion. The
Minister's motion is of a negative character,
He can find out another way out for this.

MR. SPEAKER : I thought this was
a way out. Shri Dhillon.

SHRI S. M. BANERJEE : My only
ppint is that this is of a pegative character,

SHRI G. S. DHILLON (Taran Taran) :
The motion for re-committal of Mr. Nath
Pai’s Bill to a new Joint Committee standing
in my name has not so for come before the
House. [ was rather surprised to hear
Prof. Hiren Mukerjee’s remarks. 1 assure
him I am the same man whom he made
friends 10 years back, I am certainly not
opposed to Mr. Nath Pai’s Bill. But to
attribute motives to a Member who has
proposed for re-committal of the Bill to a
new Joint Committee is rather bad and
unjust. There is nothing wrong in moving
a motion for re-committal. At the same
time attributing motives to the members
who happen to be included in the proposed
new Joint Committee is also rather unfair,
I will be the first man in favour of the
adjournment of the debate. It will be good
for us to pass the Bill unanimously rather
than in a divided manner,
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SHRI PILOO MODY (Godhra) : Shame,
shame |

SHRI M. R. MASANI (Rajkot): May I
make an offer to him ? If four hours are
not enough, let us start the discussion and,
after four hours, let us adjourn the debate
on it to the next session. Will he accept
that? The amendment could be moved
then. We feel it is a conspiracy to scuttle
the amendment of Mr. Dhillon. Let it be
moved and discussed. Let us then adjourn
the debate to the next session,

Mr. SPEAKER : How to dispose of this
motion now ?

+ SHRI M. R. MASANI : By withdrawing
it.

SHRI RAGHU RAMAIAH 1 Sir, I
have hidden nothing at all. I have explained
to the honourable House the circumstances
which have impelled the Government to take
the step. As I said, and I repeat, it was
vitally felt that considering the importance
of the matter, four hours will not be enough.
That s only one reason. The other thing,
as I already mentioned, is that in regard to a
matter of such constitutional importance,
there is no harm in giving more time so
that more people can think about it. As
a matter of fact, whenever we have an
‘amendment to the Coastitution, the greatest
consideration must bz shown and the great-
est thought must be given to it.

A very curious argument has been press-
ed into service that, first of all, Government
wants to change their mind because Mr.
S. K. Patil has come here. I do not think
there is any Member on this side who is
pot happy about it. We are all very happy
that he has come here. I can assure the
House that Mr. Patil's coming here has
pnothing to do with it. Then, it is said,
Government has no mind. Again, some-
body says, Government wants to chaoge its
mind, If they have no mind, how can
they change their mind 7 Either they have
a mind or they don’t have. There are two
valid reasons......

SHRI RANGA : What about the amend-
ment for re-committal to the Joint Com-
mittee 7
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SHRI RAGHU RAMAIAH: I will
come to that.

It is true, normally we should hawe
mentioned it to all the leaders of the parties.
The various Opposition partles know I am
not guilty of dereliction of my daty at any
time. They know it. 1 have always shown
them the highest consideration. Today,
what happened was that there was my first
Question in Rajya Sabha. So, I requested
the Deputy Chief Whip to contact the
various Opposition Jeaders and, such of them.
he could contact, he contacted them. Other-
wise, there was never any intention to ex-
clude any leader of Opposition, I bave
never done that. As I have sald, this is
an important matter. Let us .all think
more fully. Why should there be any
commitment this way or that way 7 Let it
come. We shall see. For these reasons,
I would request that the debate on Mr. Nath
Pai’s motion be adjourned to the next
session.

SHRI PILOO MODY (Godhra): I
think, the reasons that have been given by
the Minister for Parliamentary Affairs are
totally insufficient. On the one hand he
says that more time is needed to consider a
matter of such great importance. But on
the other hand he is not prepared to start
discussing it now. We are prepared to
discuss it till his voice gives way and he
is blue in the face. We can go on discus-
sing it as long as he likes, but it must start
now. He says that thought has to be given
to this Bill. I doubt very much, if he has
not been able to apply his mind to it in the
last 18 months, whether his mind will start
functioning on the subject at some date in
the future. I do not think that the reasons
advanced by the Minister are at all convine-
iog or genuine. Therefore, I feel that you
should disallow his motion and permit dis-
cussion on Mr, Nath Pai’s motion to start
now,

SHRI RAGHU RAMAIAH : The last
word should be mine. He said that the
two statemenis were inconsistent. He was
asking : if more Ume was required, why not
start now 7 But he forgets that he bas not
brought his mind to bear om the- other
aspect of the gquestion, Let us have more
time to discuss and more time to think also.
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MR. SPEAKER : I thought that this
was one minute's business. It is only mow
that I have come to know that there is some
difference. 1 did not koow at all till I
heard just now that there was some diffe-
rence. (Imterruption) 1 am not putting it
to the vote of the House now. They may
have further discussion or something
before it is put to the vote of the House.
Already we have taken some time. Putting
it to the vote of the House can be taken
up after Lunch. [ thought that perhapas
again Mr. Raghu Ramaiah and leaders of the
Opposition might discuss. I am only giving
time . Anyway, this is lunch time pow ..

SHRI SURENDRA NATH DWIVEDY;
There is no question of any further meeting
...(Interruptions).
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SHRI M. R. MASANI : It is better
we know what is coming up afier Lunch,
You can put it to the vote of the House,

MR. SPEAKER : I now put Mr, Raghu
Ramaiah’s motion to th> vote of the House,
The question is :

‘That the discussion on the motion
moved by Shri Nath Pai “That the
debate on the motion *‘That the Bill
further to amend the Constitution of
India, as reported by Joint Committee,
be taken into consideration’, which
was adjourned on the 2ist February,
1969, be resumed mow.” be adjourned

The® PSR ERBR., divided :

AYES
13.12 hrs.

Division No. 22

Achal Singh, Shri
Agadi, Shri 8. A.
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Shri F. A,
Ahmed, Shri J.
Ankineedu, Shri
Annadurai, Shri C. N.
Anthony, Shri Frank
Arumugam, Shri R. S.
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
_Bajpai, Shri Shashibhushan
Banerjee, Shri 5. M.
Barrow, Shri
Barua, Shri B:dabrata
Barua, Shri Hem
Baswant, Shri
Bhagvati, Shri
Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Siogh, Shri
Bhola Math, Shri
Bohra, Shri Onkarlal
Burman, Shri Kirit Bikram Deb_
Buta Singh, Shri
Chandrika Prasad, Shri
Chatterjee, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B,
Dalbir Singh, Shri
' Damani, Shri §. R.

Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Dass, Shri C.
Desai, Shri Dinkar
Desai, Shri Morarji
Dhillon, Shri G. 5.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G. C.
Dwivedy, Shri Surendranath
Esthose, Shri P. P,
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ghosh, Shri Ganesh
Ghosh, Shri P. K.
Gopalan, Shri A. K.
Gopalan, Shri P.
Gudadinni, Shri B. K.
Guha, Shri Samar
Gupta, Shri Ram Kishan
Hazarika, Shri J. N.
Iqbal Siogh, Shri
Jadhav, Shri Tulsidas
Jadhav, Shri V. N.
Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Jampa Lal, Shri
Jha, Shri Bhogendra
Kamble, Shri
Kandappan, Shri S.
Karan Singh, Dr.
Kedaria, Shri C. M,
Kesri, Shri Sitaram
Khan, Shri M. A.

* Kinder Lal, Shri
Kirutinan, Shri
Krishna, Shri M. R.
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Krishna, Shri 5. M.
Kundu, Shri 8.

Kureel, Shri B. N.
Kushwah, Shri Y. S.
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R,

Laxmi Bai, Shrimati
Lutfal Haque, Shri
Madhukar, Shri K. M.
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mandal, Shri Yamuna Prasad
Mane, Shri Shaokarrao
Mangalathumadom, Shri
Masuria Din, Shri
Meghachandra, Shri M.
Mehta, Shri P. M.

Menon, Shri Govinda
Manimata, Shrimati Agam Das Guru
Mirza, Shri Bakar Ali
Misra, Shri Srinibas
Mohammed Ismail, Shri
Mrityunjay Prasad, Shri
Muhammod Ismail, Shri M.
Mukerjee. Shri H. N.
Moukerjse, Shrimati Sharda
Mulla, Shri A, N.

Murti, Shri M. S.
Maghnoor, Shri M. N.
Nahata, Shri Amrit
Maidu, Shri Chengalraya
Mair, Shri Vasudevan
Nambiar, Shri

Math Pai, Shri

Nirlep Kaur, Shrimati
Oraon, Shri Kartik
Pahadia, Shri

Pant, Shri K. C.

Parmar, Bhaljibhai

Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri Manubhai
Patil, Shri Deorao

Patil, Shri S, B.

Patil Shri 8. D.

Patil, Shei T. A.
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Prasad, Shri Y. A.

Puri Dr. Surya Prakash
Radhabai, Shrimatl B.
Raghu Ramaiah, Shri

Raj Deo Singh, Shri
Rajani Gandhai Kumari
Raju, Shri D. B,
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Ram Charan, Shri

Ram Sewak, Shri

Ram Swarup, Shrd

Rana, Shri M. B.
Randhir Singh, Shri

Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rsgddy, Shri M* N
Rohatgl, Shrimati Sushila
Roy, Shri Biswanath
Saigal, Shri A. S.

Sait, Shri Ibrahim Sulaiman
Saleem, Shri M. Y.
Sambasivam, Shri
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sapre, Shrimati Tara

Sen, Shri Dwaipayan
Sen, Shri P. G.

Sethi. Shri P. C.

Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shambhu Nath, Shri
Shankaranand, Shr
Sharma, Shri Nawal Kishore
Sharma, Shri Yogendra
Shastri, Shri Ramanand
Sheth, Shri T. M.
Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddayya, Shri

Singh, Shri D. N.

Sinoha, Shri R. K.
Sivasankaran, Shri

Snatak, Shri Nar Deo
Solanki, Shri 5. M.
Somasundaram, Shri 8. D,
Sonar, Dr. A. G.
Sonavane, Shri

Supakar, Shrl Sradhakar
Sursingh, Shri
Suryanarayana, Shri K.
Swaran Siogh, Shri
Tarodekar, Shri V. B.
Thakur, Shri P. R.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Uikey, Shri M. G.
Venkatasubbaiah, Shrl P.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri |
Viswanathan, Shri G.
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet
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: NOES
Amat, Shri D.
Amin, Shri R. K.
Atam Das, Shri

Bharat Singh, Shri

Brij Bhushan Lal, Shri
Deo, Shri P. K.

Deo, Bhri R. R. Singh
Desal, Shri C, C.

Dipa, Shri A.

Gayatri Devi, Shrimati
Goel, Shri Shri Chand
'Gowd, Shri Gadilingana
Jha, Shri 8. C.

Joshi, Shri Jagannath Rao
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kami Singh, Dr.

Khan, Shrl M. A.
Khan, Shri Zulfiquar Ali
Limaye, Shri Madhu
Masani, Shri M. R.
Meetha Lal, Shri
Meghrajji, Shrl

Misra, Shri Janeshwar
Mody, Shri Piloo
Mohammed Imam, Shri
Molahu Prasad, Shri
Naik, Shri G. C.

Naik, Shri R. V.
Parmar, Shri D. R.
Ramamoorthy, Shri P,
Ranga, Shri

Ray, Shri Rabi

Shastri, Shri Sheopujan
Sheo Warain, Shri

Suraj Bhan, Shri
Tapuriah, Shri 8. K.
Tyagl, Shri O. P.
Vidyarthi, Shri R. S,

MR. SPEAKER 1 The result* of the
_division is: Ayes : 184 ; Noes : 39,

The motion was adopted.

MR. SPEAKER : Now we adjourn for
lunch. After luoch we will take up the
Companies (Amendment) Bill which we are
discussing already.

SHRI S. M. BANERJEE: More
time should be given for discussion of the
Gompamies (Amendment) Bill.
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MR. SPEAKER : We will meet at
230 p.m.

13.14 hrs.

The Lok Sabha adjourned for Lunch
till thirty minutes past Fourteen
of the Clock.

The Lok Sabha reassembled after
Lunch at thirty-three minutes
past Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
PRESIDENT (DISCHARGE OF
FUNCTIONS) BILL—Contd.

st wy fewd : gemw wEew, gR
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MR. DEPUTY-SPEAKER 1

-take up the Bill tomorrow
matters can be considered.

When we
all  thess

ot g fowd : ag faw & daw & &
aff s £ Fag E@E WS
(1) = 2w #ifvg :
- 65 (1) In the event of the occurrence of any

vacancy in the office of the President
. by reason of his death, resignation or

*The following Members-alisp retorded their Votes : o
AYES : Shritmati 14 PilchoudHilfi, Shri Viswanatha Meoon and Shri Bhagaban Das ;

NOES ; Shri Ranjit'Sittgtl, - -



